
 45  Const,-(Amdt.)

 16,14:  ders.

 FREEDOM  OF  RELIGION  BILL

 SHB!  G,  S.  REDDI  (Miryalguda):
 I  beg  to  move  fér  leave  to  introduce

 थ  Bill  to  provide  for  ensuring  the

 freedom  of  belief,  worship  and  cons-

 cience  as  guaranteed  in  the  Constitu-

 tion

 MR.  DEPUTY-SPEAKER.  The

 question  is

 “That  leave  be  granteg  to  intro-

 duce  a  Bill  to  provide  for  ensuring
 the  freedom  of  belief,  worship  and
 concience  as  guaranteed  on  che
 Constitution.”

 The  motion  was  adopted.

 SHRI  G.  5,  REDDI:  Sir,  प  introduce

 the  Bill,

 16.12  hrs.

 BEEDI  AND  CIGAR  WORKERS

 (CONDITIONS  OF  EMPLOYMENT)
 AMENDMENT  BILL

 SHRIMATI  GEETA  MUKHERJEE
 (Panskura):  I  beg  to  move  for  leave

 to  introduce  a  Bill  to  amend  the  Beedi
 and  Cigar  Workers  (Conditions  of

 Employment)  Act,  1966.

 MR  DEPUTY-SPEAKER:  The

 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  amend  the  Beedi  and

 Cigar  Worker  (Conditions  of  Em-

 ployment)  Act,  1966.”

 The  motion  was  adopted.

 SHRIMATI  GEETA  MUKHERJEE:

 Sir,  I  introduce  the  Bill

 -  नका

 16.12  dss,
 ।

 ae  लियाकत
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 CONSTITUTION  (AMENDMENT)
 ‘BILL

 (SUBSTITUTION  OF  ARTICLE  81  ETC.)

 SHRIMATI  GEETA  MUKHERJEE

 (Panskura):  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Constitution  of  India.

 MR.  DEPUTY-SPEAKER:  The

 question  is;

 “That  leave  ba  granted  to  inbre-
 duce  a  Bill  furthet  to  amend:  the’
 Constitution  of  India.”

 The  motion  was  adopted.

 SHRIMATI  GEETA  MUKHERJEE:

 Sir,  I  introduce  the  Bik.

 a

 16.12  hrs,

 CONSTITUTION  (AMENDMENTY
 BILL

 (AMENDMENT  OF  ARTICLE  16)

 SHRIMATI  GEETA  MUKHERJEE&

 (Panskura):  Sir,  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Constitution  of  India.

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  leave  be  granted  to  introa-
 duce  a  Bill]  further  to  amend  the
 Constitution  of  India.”

 The  mation  was  adopted.

 SHRIMATI  GEETA  MUKHERJE€E:
 Sir.  I  introduce  the  Bill.

 16.13  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL

 “(INSERTION  OF  NEW  ARTICLE  842A).:

 SHRIMATI  GEETA
 (Panskura):  Sir,  I  beg  to  move

 for


